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8¢3.96 Learned counsel Mr T.N.Singh for
the applicant. Learned Sr.C.G.S.C Mr

Ry ApRlicanon T e S.Ali for the respondents.

formy and withiu tipe:

¢ F of Rs. 50/ ' : The applicant is a senior member
gerosited vido | of the Manipur Civil Service. It has
1PO/BD Noﬁ%@a%}'}?’ , been stated.that he was selected for
h“ed "Lf* 3. —Q(ﬁ S appointment to the IAS in the Manipur-

T

’;‘#”’E;%A’/// | Tripura Joint Cadre on 24.3. 95 and
, - F<}?%4CD ' that he occupied second position in
jwﬁ'. ﬁps%y 2 I | that Select List which was approved

} { by the UPSC on 10.10.95. Further, it
has been stated that there are two
substantive vacancies in the joint
cadre as on 30.11.95 and they are still
vacant. The Government of Manipur has
recommended appointment of the appli-
o !cant to the .IAS by their letter dated

: . '14 1.96 and the Government of Tripura

' has also concurred to -the appointment
4of.the applicant in the IAS. However,

, the Government of India has not issued
" appointment order for appointment of
the applicant to the IAS till date.

In this appllcatlon the applicant
prays for a direction on the responde-
nts to appoint the applicant in the
IAS on the basis of the selection

contd.
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'made on. 24.3.1995 agalnst the substan-
tive vacancy. ' ‘
~ Issue notice on the rnspondents to
show cause as to why this applzcation
should not be admitted and relief scught
should not be granted.
List on 24.4.96 for show cause and
consideration of admissicn.
| Heard déunsel of-the parties on the
interim relief prayer. Pendency of dis=-
posal of show cause and consideration of
admission of this application shall not.
be a bar f£mr to the respondents to
appvbint the applicant to the IAS before

is no special circumstance preventing-
the appointment of the applicant in the
IAS. '

: Copy of this order may be sent to
the respondent No.l by speed post at the
cost of the applicant as requested by
his counsel.

Copy ©of this order be furnished to

the counsel of the parties.
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Mr S.Ali,Sr.C.G.S.C for respon-
dents No.l and 2.
Respcndent No.3 submitted agfi-
davit in opposition on 24.4.96 and

duly served. The applicant prays for

ad journment by a letter as he was
detailed for electicn duty.

List on 30.5.96 for show cause
and consideration of admission.

Member

the applican\ﬁx
C.G.S.C,, for the
and 2.

None present for
Mr S. Ali,

respondent

learned Sr.
Nos. 1'

for respondent No.3.

"None present

The  application is  dismissed
for default. A :
Member (A)

‘\/' - —
Member (])
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0.A. NO. 9} OF 199

BETWEEN

Shri B. Badrinarayan Sharma,

aged about 39 years,

S/0 late B. Bidyasunder Sharma,
M.C.S. Grade-I, at present
working as Administrative Officer

- in the Power Department,

Government of Manipur.
- . . eee o APPLICANT,

- VERSUS =

1. The Union of India represented
by the Secretary to the
Govermnént of India, Department

- of Personrel and Administrative

| Reforrﬁs (Personnel Division),

North Block, New Delhi.
- oees RESPONDENT,

- 2+ The Union Public Service

Commi ssion represented by its
Secretar}, Dholpur House,
Shahajahan Road, New Delhi and’

ano ther. A
eess PROFORMA -RESPONDEL_\,_I_C_E.

1% PARTI CULARS, ' PAGE NO.
Application of the present

Contd. . .P/ii.
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S-:;? PARTI CULARS . ' PAGE NO.

2. Final Seniority list of the
M.C.S. Officers including the
Applicant vide orders of the 25 = 27

-

Governor of Manipur being No .22/
1/88-MCS/IP. dated 8.1.1992

( ANNEXURE-4/1 )

3. Orders of the Govemor of Manipur
being No.3/9/90-4Cs/DP(1) dated
19/9/1993 fo'r appointing the 28 = 29
Applicant a:nd otheés as M.C.Ss
Grade~I on promotion.

. ( ANNEXURE=A/2. )

L., Notification being No .F.14015/3/
94=-AIS(I) dated 15/9/1994 for
| 30 - 31
appointing 2( two) M.C.S., Officers
to the Indian Administrative Service
~ by the President of India

( ANNEXURE=-A/3)

5. Notification being No .F.14015/3/
94=ATS(I) dated 16/2/1995 for
appointing Y. Jugindro Singh, 32 = 33
M.C.3. Officer to the Indian
Administrativé Service by the
President of India
( ANNBXURE-A/4 )

Contde « - P/iiio




- ( idi) :-

oot PARTI CULARS. ‘ PAGE NO.

6. Letter of the Under Secretary(DP),
Govte of Manipur being No .3/17/94-
IAS/DP dated 24/4/1995 to the 34 = 35
Secretary, Union Public Service |
Commission, Dholpur House,
Shahjahan Road, New Delhi-110011

( ANNEXURE-A/5 )
[ *{4

7. Judgment and Order of the Hon'!ble

Central Administrative Tribunal
Guwahati Bench : Guwahati 36 -1
dated 27-6-1995 passed in

0.A. 102 of 1995,

( ANNBXURE-A/6)

8. Copy of the Message issued by the
Chief Secretary, Tripura Agartala
dated 27/1/19% to the Chief 28
Secretary, Manipur, Imphal

( ANNEXURE=-A/7 ) ‘ b
.* o o Ao Roary - —
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O +84 NO® of 199%.

. Between

Shri B. Badrinarayan Sharma,

aged about 39 years, _
s/o late B. Bidyasunder Shama,
M+CeSe Grade=I, at present
working as Administrative Officer
in the Power Department,

Government of Manipur.
oo APPLICANT,

- Versus =-

1. The Union of India represented
by the Secretary to the
Government of India, Department
of Personnel and Administrative
Reforms (Personnel Division),

1

North Block, New Delhi.

eso RBSPONDENT,
2, The Union Public Service "
Commission represented by its
Secretary, Dholpur House,
Shahajahan Road, New Delhi.

Contde « « P/2.
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ﬁ. The State of Manipur represented-
by the Secretary (Department of

—~

Personnel), Government of Manipur, ﬁ\‘

Manipur Secretariat, Imphal - 795001+

o +++ PORFORVMA-RESPONDENT,

IN THE MATIER OF

e o The humble Application of the
| Applicant'abovesaid under Section
19 of the Administrative Tribunals
Act, 1985, |

! | Most Respectfully Sheweth 3

1.  That, the Applicant declares that the
‘ subject matter of the present application is the
matter conceming with the appointment of the
applicant to the Indian Administrative. Service by
~promotion ; and as such the Central Administfative
Tribunal has jurisdiction to take up the present
application and also that the applicant is the

member of the Manipur Civil Se:;vice\, Grade-I of

Contd. . « P/3.
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- (3) :-

the Govemment of Manipur. The present application
can be taken up by the Central Administrative
Tribunal, Gauhati Bench, Guwahati.

2¢ That, the applicant declares that the subject
matter of the present application in which he sought

his redressal is within the jurisdiction of the

Central Administrative Tribunal, Gauhati Bench.

3. That, the applicant declares that the present
application is within the limitation period prescribed
in Section 21 of the Central Administrative Tribunals
Act .1985 inasmuch as the cause of action of the
present application arose on 10{-10-1995 on which

the Union Public Service Commission approved the

"select list of the members of the State Civil Service

prepared by the Committee for appointment in the
joint cadre of the Indien Administrative Service
for the States of Manipur and Tripura or on 4=-1-1996

on which the State Govermment of Manipur sent thé

‘name of the applicant whose name at Sl.No. 2 of the

said select list approved by the Union Public Service
Commission to the Central Government for appointment

to the Indian Administrative Service,

4, That, the succinct :t‘a_g:ts_ of the Applicant's

case are tersely put up hereunder

~(A) That, the Applicant was appointed by

direct recruitment Vo the Manipur Civil

Contd. » 0P/40
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(B)

TOMM!SZ 1017 1 ¢

= (4):-

Service Grade-II vide orders of the
Governor of Manipur dated 12.5.83. In
pursuance of the said appointment order

dated 12.5.83, the Applicant Jjoined

his service as M.C.S. Officer and dis-

charged his duties very sincerely,
honestly, deligently and efficiently

to the entire satisféctibns of his senior
officers, fellow colleagues and his
subordinates. The Govemor of Manipur in
exercise of power under rule 28 of the
Manipur Civil Services Rules 1965 and in
consul tation with the Manipur Pu‘blic
Service Commission fixed the seniority of
the M.C.S. Officers vide orders of the
Govermor of Manipur being No .22/1/88-MCS/
DP Imphal, the 8th January, 1992.

A true copy of the said final
seniority 1ist of the M.C.S.
Officer dated 8.1.1992 is.

enclosed herewith and marked

as Annexure=A/l.

‘That, after serving more than 10( ten) years

as M.C.S. Officer Grade-II, the applicant
was considered by Selection Committee cons-
‘ titutegi mder Rule 30 of the M.C.S. Rules 1965
readfﬁilhé 5(1) of the M.C.S. (Amendment)
Rules 1991 for promotion to M.C.S. Grade-I.

s FFID s VIY

SAUHATI HIGH COURT :IMeHAL BENGH Contde « o« P/5e
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On the recommendation of the said selection

Committee, the Governor of Manipur was pleased
to appoint the Applicant and 1%(ninteen) other
M.C.S, Grade=II Officers. on promo tion to
MeCeSe Grade-I with immediate effect vide
orders of the Govermor of Manipur being

No «3/9/9041CS/DP(1) Imphal dated the 9th
'September, 1993 .

A true copy of the said order
dated 9.9.1993 is enclosed here-

with and marked as &nnexure-A/2.

That, it may here be mentioned that under
Rule 4 of the Indian Administrative Service
(Recruitnenﬁ) Rules 1954, methods of recruit-
ment to the Indian Administrative Service

are

(a) by a competitive examination ;

(aa) by selection of persons from among
the Emergency Commissioned Officers
and Short Service Commissioned Officers
of the Armed Forces of the Union who
were commissioned on or after the 1lst
November, 1962 but before the 10th
January 1968 or who had joined any

COMMIESIONT R T REEDAVIT : Contde « « P/6.
GABMAT| HIGH COURT : IM~HAL BENCE
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pre~commission training before the
later date but who were commissioned

on or after that date ;

(b)) by promotion of substantive member of

a State Civil Service ;

(c) by Selection, in special cases from

-among persons who hold in a substantive
capacity gazetted posts in connection
with the affairs of a State and who are
1:101: members of a State Civil Service.

Undér Rule 8 of the Indian Administrative
Service (Recruitment) Rules 1954, the Central
Govermment may on the recommendation of the
State Government concerned and in consulta-

tion with the commission and in accordance

‘with such regulations as the Central Govern=-

ment may, after consultation with the State
Govermment and the Commission, from time to
time, make, recruit .‘co the service persons
by promo tion from amongst the substantive

members of a State Civil Service ;

That, in pursuance of Sub-Rule (1) of Rule 8
of the Indian Administrative Service(Recruit-
ment) Rules 1954, the Central Covemmment may,

on the recommendation of the State Government

Contde o « P/7
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concemed and in consultation with the
Commission and in accordance with such
regulations as the Central Government may,
af ter consultation with the State Govermnment
and the Commission, from time to time, make,
recruit to_' ‘the service person by promo tion
from amongst the substantive members éf a

- State Civil Service.

AUnder Regulation No.3 of the Indian
Admini strative Service (Appointmént by Promo=
tion) Regulations 1955, there shall be State
‘Cadre or a joint cadre and a Committee shall
be constit;uted to make selection for appoint-
ment to the State cadre or Jjoint cadre of the

Indian Administrative Service.

According to Regulation 5 of the Indian
Administrative Service (Appointment by Promo-
tion) Regulations 1955, the Committee consti=-
tuted under Regulation 3 shall ordinarily meet

-at internals not exceeding 1l(one) yeaf and
prepare a list of such members of the State
Civil Service as ére held by them to be suitable
for promotion to the service. The number of
members of the State Civil Service to be
included in the 1list shall be calculated as

the numbér of subsﬁntive vacancies anticipated |

in the caurse of the period of 12( twelve) months,

. . Contd. . .P/8.
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commencing from the date of preparation of
the 1ist, in the post available for them under
Rule 9 of the Recrultment Rules plus 20% of

such number or 2( tw), whichever is greater ;

That, the list of suitable officers (i.e.

members of the State Civil Service) prepared
under Regulation 5 of the IAS (appointment by
promotion) Regulation 1955 shall be forwarded

to the Commission by the State Govermment in

compliance of the Regulation 6 of the IAS
(Appointment by Promotion) Regulation 1955.

The said‘list finally approved by the Commission
shall from the select 1ist of the member of

the State Civil Service ;

That, according to Regulation 9 of the IAS
(Appointment by Promotion) Regulations 1955,
appointment of the member of the State Civil
Service to the Indian Administrative Service
shall be made by the Central Government on the
recommendation of the State Government in the
order in which names of the members of the
State Civil Service appeared in the select
list for the time being in force ;

(G) \That, on 27.3.94 the Committee constituted

under Regulation 3 of the I.A.S. (appointment
by Promotion) Regulations 1955, held its

Contde « « P/9.
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meeting for preparation of the select list
of the M.C.S5. Officers for 3( three) Substan-
tive vacancies anticipated in the I.A.S. in
the course of the period of 12(twelve) months
commencing from the date of preparation of
the 1ist. In the select list prepared by the
Committee in its meeting held on 27.3.94,

¢ name of the Applicant appeared at serial No .4

in order of merits and the names of the M,C.S.
Officers appeared at serial Nos.l to 3 in the
said select list are

(1) Shri H. Imocha Singh.
(2) Dr. R . Nimai Singh.
/(3) Shri Y. Jugindro Singh.

The Commission (U.P.S.C.) approved the said
select list prepared by Committee in its meeting
held on 27.3.94 finally after due considera=-

tion in the month of Augusf 1994 i.e. on 10.8.94 ;

(H) That, the M.C.S. Officers whose names

| appeared at serial No.l to 3 in the said
select list prepared by the Committee in

its meeting held on 27.3.94, had been
appointed to the Indian Administrative Service
by the President of India vide notification
No .F.14015/3/94.A.1.5.(1) New Delhi the 15th
September 1994 and no tificaﬁon No .14015/3/

Contd. . . P/loo
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94=4,I.S.(1) New Delhi the 16th February,1995

"~ respectively.

True copies of the said notifica=-
AR  tions dated 15.9.94 and 16.2.95
are enclosed herewith and marked
as Annexureg-A&/3 and A/4 respec-~
tively. | o
’ ¢
\\
) L}
(I)  That, while the saié’gzz;ct 1ist in which the
name of the applicant appeared at é]lzN_q.g,was

in force, one substantive vacancy in the

hat B s

e R

Indian Administrative Service in the promotion-:
T ee—

quota in the joint cadre of Manipur and Tripure

arose on 15-3-=1995 due to the sudden demise

of one Shri A. Dwijamani Singh, IAS. But the

Government of'Ménipur did not recommend the
, name of the Applicant to the Central Govt.

for appointment to the said vacancy in the

Joint cadre of IAS for Manipur and Tripura ;
]

(J) That, the Applicant filed an application
under Section 19 of the Administrative
 Tribunals Act 1985 being 0.A. No.102 of 1995
against (1) The State of Manipur r_e_;.)resented
by the Chief Secretary to the Govermment of
Manipur, Imphal, Manipur, (2) The Secretary
(Be:pé‘r’apen‘:c of Personnel)‘, Go vernmen t _of'

Manipur, (3) The Union of India represented

Contde o o P/llu
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by the Secretary to the Govt. of Indisa,
Department of Personnel and Administretive
Reforms (Personnel Division), North Block,
New Delhi and (4) The Union Public Service
Commiésion represented by its Secretary,
Dholpur House, Shaha.jahan‘ Road, New Delhi
for a direction to the Respondents and
Porforma-Respondents to appoint the
Applicant to the said substantive vacancy
in the IAS arose/ )on 15-3-1995 ;

That, it may here be mentioned that meeting
of the fresh Select Committee was held on

24-3—1995_ ﬁor preparation of the list of

sul table Officer who are the member of the
State Civil Service i.e, State Civil Service
of the States of Manipur and Tripura in
compliance of the Regulation 5 of the IAS
(Appointment by Promotion) Regulations 1955.
In the gsaid list prepared by the fresh

Select Oommittee held on 24~-3-1995, the name
of the Apg;.icant appeared at S1l.No.2. The
said 1ist prepared by the fresh Select
Committeé on 24-3-1995 was forwarded to

the Secretary, Union Public Service Oommission,
Dholpur House, Shahajahan Road, New Delhi -
110011 for approval vide letter of the

Under Secretary(DP),Government of Manipur being
No.3/17/94 IAS/DP Imphal, the 24th April,1995.

Contd. « « P/12,
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A true copy of the said letter
of the Govt. of Manipur dated
24=4-1995 is enclosed herewith \

and marked as Annexure=A/5.

(L) That, the Ld. Central Administrative Tribunal,
| Gauhati Bench, Guwahati disposed of 0.A.

No .102 of 1995 vide final judgment and order
dated 27-6-1995 with the direction and observa=
tion that since the meeting of the fresh Select
Commi ttee was held on 24-3-1995, the claim of
the Applicant for appointment to the said
vacancy arose on 15-3~1995 on the basis of the
Select List prepared by the earlier Select
Commi ttee in its meeting held on 27-3-1994 is
covered by the latest decision of the Central
Admini strative Tribunal, Gauhati Bench dated
20=6=1995 passed in 0.A. No.176 of 1994 and
that liberty to the Applicant to agitate the
contention that had been urged in support of
the present application in the fresh applica=
tion if occasionBarises was granted to the
Applicant.

A true copy of the said Judgment

and Order dated 27-6-95 is enclo sed

herewith and marked as Annexure-4/6.

Contd. . « P/13.
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That, the said list of suitable Officers
prepa;'ed by the fresh Select Committee in
its meeting held on 24~3-1995 was finally
approved by the Union Pub_licVService Commi ssion

,on 10-10-1995 and Union Public Service Commi-

ssion under its letter dated 10-10-1995 had
conveyed the said approval of the Union
Public Service Commission dated 10-10-1995
to the Government of Manipur. As such the
said 1list of the suitable Officers prepared
by the fresh Select Committee in its meeting
held on 24=3-1995 on the approval of the
Union Public Service Commission shall fomm
the select list of the member of the State

‘Civil Service for appointment to the joint

cadre of IAS for the States of Manipur and -

Tripura ;

That, while the said select list approved
by the Union Public Service Commission on
10-10—95 is in force, another substantive
vacancy in the joint cadre of fzg}or the
States of Manipur and Tripura arose on
30-11-1995 due to retirement of one Shri
Ch. Ibohal Singh on superannuation. As such
there are, at present, two substantive
vacancies in the joint cadre i.e. (i) one
vacéncy due to (expiry) of the said Shri

A. Dwijamani Singh, IAS and (ii) one vacancy

Contde « o P/lho
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due tq retirement of the said Shri Ch. Ibohal

Singh, IAS on superannuation ;

(0) | That, the Government.of Manipur recommended
sname of the Applicant whose name appear
~ -7 at S1.No.2 in the said select list prepared
by the said fresh Select Committee in its
meeting held on 24-3-1995 and approved by
the Union Public Service Commission on 10.10.95
for appointment to the second substantive
vacancy arose on 30-11-1995 due to retirement
of Shri Ch. Ibohal Singh, IAS on superannuation
vide letter of the Govt. of Manipur being
No «3/17/94=I1AS/DP(Pt) dated 04=01-1996. The
o ' Govt. of Tripura also gave its concurrence
to thé said proposed appointment of the
Applicantﬁ vide wireless megsage of the Chief

Secretary, Govt. of Iripura dated 27th January,
) 1996, |

A true copy of the said message
of the Chief Secretary, Govt. of
Tripura dated 27-1-1996 is

enclosed herewith and marked as

Annexure=A/7 .

(P) T_hat, it may here also be mentioned that
one vacancy which arose due to the texpiry:of
one Shri A. Dwijamani Singh on 15-3=1995 in
the joint cadre of IAS is kept vacant for the

Contde o & P/lSo
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Officer whoée name appears at Sl. No.l of
the said select list prepared by the fresh
Select Committee in its meeting held on
24=3-1995. But due to some reasons, the
Government of Manipur did fxot recommend
the name of the Officer whose name appears

at Sl.No.l of the said Select List ;

That, it is also pertinent to mention that
in the earlier instances also name of the
Officer (Shri Kh. Dinamani Singh) whose name
appears at S1.No.2 of the said Select List
2355 o "appointment ([ the JoTnt ohdre of
3952 for appointmen the joint-cadre o
IAS for the States of Manipur and Tripura
was appointed earlier to the Officer whose
name appeared at Serial No.l vide notifica-
tion of the Central Govt. being Nol.F 14015/
S/92-A1 (1) dated 31-12-1993 ; and Mrs. Kipgen
whose name appears at Sl.No.l of the said

Select List 1993-°’v$£s appointed to the joint
cadre of IAS for the States of Manipur and

' Tripura latter on vide notification of the

Central Govt. being No .F/14015/5/92-AT 5(I)
dated 3=3-94 ;

That, the Central Govemment has not issued ~

Al =~ -

order for appointment of the applicant who se
name had been recommended by the State Govt.

Contd. . 0P/16’

o LD VIT
COMMISSIONTR JpaL BENCH

GH COURT : s



- ( 16 ) ;-

under its letter dated 4-1-199% to the

said vacancy arose on 30~11-1995 due to

e RA—

the retirement of Shri Ch. Ibohal Singh,
[Sa s

IAS on superannuation for the reasons

best known to the Central Govemnment ,

\-"-—,,._____,‘____,.,

5 That, in the facts and circumstances of the
present case, there is no remedy available to him
except the present application for the reliefs
sought for hereunder. Over and above, becauge of

the very urgeht situation in the present case,

~ there cannot be delay in approaching the Central
Administrative Tribunal by filing the present applica=-

tion.

6. That, in the view of the facts @e€nkioned in
para no .4 above, the Applicant filed the present
application for the reliefs mentioned hereunder on

the following

GROQUNDS

(a) For that, the Respondent No.l had failed
to discharge its public duties and
statutory duties under Rule 8 of the
Indian Administrative Service ( Recrui tment)
Rules 1954 and Regulation No .9 of the
Indian Admini strative Services (Appoint-
mént by Promotion) Regulations 1955 ;

Contd. . . P/17.
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(d)

(e)
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For that, Hon'ble Supreme Court of India

in Union of India and Another V Cynamide
I_ndia and Another etc. feportdd in

ATIR 1987 S.C. 1802 held that aggrieved party
may seek a mandamus from thé Court to direct
the Govt. to discharge their duties within

a time frame work ;

For that, Hon'ble Supreme Court of India

in Sharif Ahmad and others Vérsus "Regional
Transport Authority, Meerut and others
(1978)1 S.C.C. 1 held thaf a writ of mandamus
may be issued to an authority to perfom its

Ministerial functions ;

For that, Hon'ble Supreme Court of India
in UJP. State Road Transport Corporation
and Another Versus Mahd. Ismail and others

.reported in (1991)3 S.C.C. 239 (Para 12)

held that a writ of mandamus would be issued
to commend a statutory authority to perfomm
its duties in exercise of its discretions
according to law but not to exercise its

discretion in a particular manner ;

For that, the applicant has the right to
be appointed to the said substantive

'//Gacancy in the joint cadre of IAS for the

7

=—<‘—'—%_

States of Manipur and Tripura arose on

30-11-1995 ;

Contde o« o P/18{
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(£y For that, the Central Govt. in the
earlier instance mentioned in abové
para No .4(@) appointed officer whose
name appeared at Sl.No.2 earlier ‘to
the 0fficers whose name appear at
31.No.l of the Select List to the
joint cadre of IAS for the States of
Manipuf and Tripura as the name of the -

Officer at Sl. No.l could not be sent

to the Centrel Govt. due to [certain?
reasons earlier to the Officer whose name

appeared at Serial No. 2 ;

(g) For that, in the present case also the
name of Shri K.K. Chhetry { which appeared
at Sl., No.l of the said Select List
prepared by the fresh select Committee
in its meeting held on 24-3-1995 could not
be sent to the Central Government for
appointment to the joint cadre of I.A.S.
for the States of Manipur and Tripura
by the Government of Manipur reportedly,

due to pendency of case against him ;

(h) For that, the applicant shall not suffer
because of the inaction of the Respondent

No .l H

Contd. « « P/19.
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For that, rights of the Applicant
under Article 14 and 16 of the
Constitution of India had been denied
by the Respondents ;

For that, there are other sufficieht
reasons for allowing the present

appliéation .

In view of the above facts, the Applicant prays

<

that Your Lordship be pleased :-

(a)
(b)
(c)

(a)

(e):

admit the present application 3
to call for the record H

to issue notice to the Respondents
and the Porforma-Respondents to show
Bl

cause as to why directions shoulvd not

be made to appoint the Applicant to the

said substantive vacancy in the IAS cadre

on 30-11-1995 by promo tion ;

upon hearing the parties to make the

rule absolute ;

to pass any other orders or/directions
appropriate in the facts and circumstances

of the present case j;

r
-AND =~

C:‘*_?,;\ COntd. ) P/ZO.
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Pending disposal 6f the present application
Your Lordship may be pleased to pass any
appropriate interim order in the facts

and circumstadces of the present case. .

Your Lordship's humble Applicant as in duty bound
-shall ever pray.

QD'QBOQ%QAAQ%ﬂ;rﬁk; F ouma

Signature of the] Applicant s

Particulars of the postal order in

respect of the application fee :-~

Indian Postal Order being No.6 50 360073 to 6 50 360077
in favour of the Registrar, Central Administrative
Tribunal, Guwahati Bench, Guwahati for Rs.50/-

( 10 +10 +10 +10 +10)

-
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List of Enclosures

(1) Final Seniority list of the
 M.C.S. Officers dated 8.1.1992
vide orders of the Governor of
Manipur being No .22/1/88-MCS/DP
( ANNEXURE-A/1 ).

(2) Orders of the Governor of Manipur
be ing No .3/9/90-MCS/DP(I) dated

9/9/1993.
( ANNEXURE-A/2 )

(3) Notification being No.F.14015/3/
94=AI3(I) dated 15/9/1994 for
appointing the M.C.S. Officers
to the Indian Administrative Service
by the President of India
( ANNEXURE -A/3)

(4) Notification being No .F.14015/3/94~
AIS(I) dated 16/2/1995 for appointing
Y. Jugindro Singh,M.C.S5. OQfficer
to the Indian Administrative Service
by the President of India
( ANNEXURE-A/4 )

(5) . Letter of the Under Secretary(DP),
Govt. of Manipur being No .3/17/94-IAS/DP
dated 24/4/1995 to the Secretary,
Union Public Service Commission,
Dholpur House, Shahjahan Road,

New Delhi - 110011.
( ANNEXURE-A/5)

Contd. « «» P/22.
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Judgment and Order of the Central 4
Administrative Tribunal, Guwahati Bench,
Guwahati dated 27-6-95 passed in

O.A. 102 of 1995.

( ANNEXURE-A/6 )

Message of the Chief Secretary,
Tripura Agartala dated 27.1.%
to the Chief Secretary, Manipur,
Imphal. |

( ANNEXURE-A/7 )

Contde o » P/230
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VERIFICATION

I, B, _Badrinarayan Sharma, aged about
38 years, S/0 late B, Bidyasunder Sharma
working as Administrative Officer_in the Power
Department, Government of Manipur, resident of
Bishenpur Bazar, Manipur, do hereby verify‘
that the statements made in the above paras
No.l to 6 are true to my knowledge excepting
legal point‘s and those legal points, grounds
and those rest of paras are based from my

counsel which I verily believe to be true.

@D 0 ) oA Shoima
Sign&m %Zléampplicant

Dated : 4 Mahch 1994
Place : Imphale.
To

The Registrar,
Central Administrative Tribunal,
Gauhati Bench, Guwahati.

Contd. o .P/Zl.'.

GAUHATI HIGH COURT : IMPHAL BENCH

.
*



- (24 ) s~

I, B. Badrinarayan Sharma, aged about 38 years,
S/0 late B, Bidyasunder Shama working as Administrative
Officer in the Power Department, Government of Manipur,
resident of Bishenpur Bazar, Mani‘pur, P.0O. & P,S. Bishenpur,
do hereby make oath and say as follows $- '

1. That, I am the Applicant in the accompanying
Application and as such I am fully well acquainted with
the facts and circumstances of the case. I have under=-
stood the contents of the said Application. I am giving
my affidavit.in support of the said Application. This
'is true to my kmowledge. |

2 That, the statements made in the above paras

No.l to 6 of the accompanying Application are true to

my knowledge excepting legal points and those legal points,
grounds and those rest of paras are based from my counsel |
which I verily believe to be true.

3 That, the Annexures-A/1 to A/7 annexed hereto
are true copies of the original ones., This is trug to
my knowledge.

“ .
t
Dated : 4 ™Meddh b Signature of the Deponent :

BY:_ | %-QWW 100,

Advocate.

Solemnly affirmed hefore me this the .. Ldb

day of .. Mahol 19 4, The declarant is
Y e BT A,
/pe!‘%’:ﬂ'—x”y Lnown 10 are.
i oo.f, that !t read over and explained
the contents 13 the declarant and that tha

declarant s-emed perfectly to anderstand
themn
COMMISSIONER OF »EFIDAVIT
 AUHATI PIGH COURT : IMPHAL BENCH



-

ANNEXURE-A/1 . |

GO VERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION) |

ORDERS BY THE GOVERNOR:MANIPUR
Imphal, the 8th January, 1992.

No.22/1/88-MCS/DP : Under rule 28 of the MCS Rules, 1965

(as amerded from time to time) and in consultation with

“the Manipu;' Public Service Commission, the Govemor of
Manipur is pleased to fix the seniority of the MCS 0fficers |

as below s~

SLel  Neme of officers. Dt.of 2§§it‘3f oot
No.t birth. o tMes ment.
d (2) (3) (4) (8)

- .8/shri

1. Raghurath Prasad 12-11-45 10~3-69  Direct.
2. K. K. Hugh 16=12-35 20=5-75 P romo tee.

~ 3. S.Ningthemjao Singh. 1-4=36 20=-5~75 Promo tee.
4., A.Ibocha Singh 1-3=50 6=3=75 Direct.
5. LM. Haokip 1-11-43 6-3-75 Direct.
6. T.L. Singson 1=3=43 , 6=3~75 Direct.
7. S. Jerol 1-1-45 6=3=75 Direct.
8. N. Tombi Singh 1-5=37 26-5—75 P romo tee.,
9. Smt. C. Kipgen' 1-2-49 6-3-75  Direct.
10. A.Dwijamani Singh 1-6=37 20=5=75 P romo tee.
11. Kh. Dinameni Singh 1-3-47  6-3-75  Direct.
12. S.Kritibash Sharma - 1=3-=44 7-8=75 P romo tee .
15. N.Ibotombi Singh 1-8-38 7=8=75 Promo tee.

Seniority of the above 13 Officers has already been fixed
vide Order No.23/10/78-DP dated 31-1-1982)

14. S.R.Bhattacharjee 21-11-81 P romo tee.

15. K.K. Chhetry L=3=53 12-5-83 Directe.

M‘j%
COMRIS<IQN R

SHEHQ AT Dare e omre

e FEr Ay,

B e PERGEE

Contd. . .p/2.



H.Cyanprakash

-t ( 2) ¢~

1. 2. - 3. b, D

16, H, Imocha Singh 1-9=54 12-5=83 v})irect.
17. Dr.R.K.Nimai Singh 13-8=54 12-5-83 Direct.
18. Y.Jugindro Singh 1-2=55 12-5=-83 Direct.
19, B.Badrinarayan Sharma 14=3=57 12-5-83 Direct.
20. S.Sunderlal Singh 1-3-54  12-5-83 Direct.
21. Y.Thamkishore Singh 1-2-55  12-5-83 Direct.

~ 22. Norbert Disinang 1=3=56 12-5-83 Direct.
23. T.Sitlhou 1-1-60 24-9-83 Direct.

- 24. Kh.,Panmei 1-9=51 24-9=83 Direct,
25. P. Kipgen 1-10-34  10~5-84 Promotee.
26. D.Chakravarty 18-10-36 . 10=5-84 Promotee.
27. L. Ibomcha Singh 1-12-34 10-5-84 Prom&tee.
28. S. Ira Singh 11-2-37 10-5-84 P romo tee.
29 . L.Guneghwor Sharma vl-l-42‘ 10-5-84 Promotée.

~ 30. LMokundo Singh | 1=3=40 10=5=84 Prom;tee.

| 31. Th.Rohinikumar Singh 1=4=41 10-5-84 Promot'e_e.'
32+ R.H. Nungate 1=2=37 10-5-84 Pmmo'tee.'
33. H. Lakshmikumar Singh.  1-7-59 31-12-85 Direct.
34. K. Radhakumar Singh. 1-3=-58 31-=12=-85 Direct.
35. Th.Chittaranjan Singh 1-1-58 31-12-85 Direct.
36. H. Deleep Singh 16 =4=59 31-12-85 Direct.
37. . Jason 1-3~58 31-12-85 Direct.
38+ A. Tombikanta Singh 1-9-59 11-8-89l Direct.
39. R.H. Gonmei 1-3-55 22-12-87 Direct.
40, Th. Gopen Meitei 1-3-60 9-2-88  Direct.
41. Muivah Athem i7-3—59 9-2-88 Direct.
42, Luikham Maranchan 14-—11-58_ 9-2-88 Direct.
43, 297 =56 9-2-88  Direct.

Contd. . . P/3.
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1. 2. . 4, De

44, M. Harekrishna 3=12=64 9-2-88 Direct.
45, Th.Sibadutta Singh 1-4=42 1-12-90 ° Promotee.
46; Kh.Birachandra Singh 1-1-34 1-12-90 P romo tee.
47. Ch.Budhichandra Singh 1-6-35 1-12-90 P romo tee.,
48. Th. Shampha Singh 1-11-48  1-12-90  Promotee.
49, B. Achouba Shamma 1-9-40 | 1-12=90 P romo tee.
50. Th.Bihari Singh 1=5-44 1-12-90  Promotee.
51.»T'h.Ramananda Singh 1-9-36 1-12-90 P romo tee .
52« Kh. ‘Amujao Singh 1-3-43 1-12-90 P romo tee.,
53. L. ‘l‘hangta‘wn 1-1-50 1-12~90 P romo tee.
54, A.S. Shimray 1-3-51 1-12=90  Promotee.
55; Keishing Somi 25=3=4] 1-12-90 Promo tee.
56 . Mongjam Joy Singh 1-1-65 25=9-01 Direct.
57 « Motum Yaiskul Meitei 10-4-63  23=9-91 Direct.
58. Kh.Raghu;nani Singh 1-2-63 23-9-91 Direct.
59. T. Ranjit Singh 1-2-64  23-9-91  Direct.
60, Bobby Waikhom 12-10-64 23-9-91 Direct.
61. Limneikim Singson 306-58 23-9-91 Direct.

6 2. Lunminthang Haokip 1-3=58 23=9=-9L Direct.
63. 13-7=56  23=9-91 Direct.

' By order & in the name of
Govermor,
sa/-
(Kh.Tuleshwar Singh)
Under Secretary(DP),Govt. of Manipur.

COMM(smm\,fﬁ o FEDAavVIT
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GO VERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE RI:.FORMS
(PERSONNEL DI VI SION)

ORDERS BY THE GOVERNOR OF MANIPUR
Imphal, dated the 9th Sept., 1993.

No .3/9/90<41CS/DP(I) : On the recommendation of the
Selection Committee constituted under Rule 30 of the
M.C.S. Rules, 1965 read with rule 5(1) of M.C.S.

( Amendment) Rules, 1991, the Governor of Manipur is
pleased to appoint the following M.C.S. Grade-II
Officers on promotion to M.C.S. Grade-I with immediate

effect until further orders ¢

1. Shri S. Ningthemjao Singh.
2. Shri A. Ibocha Singh.

3, Shri Kh. Dinamani Singh.
b. Shri S. Kritibash Shama.
5. Shri N. Ibotombi Singh.
6. Shri K. K. Chhetri.

7. Shri H. Imocha Singh.

8. Shri R.K. Nimai Singh.

9, Shri Y. Jugindro Singh.
10. Shri B.Badrinarayan Sharma.
11. Shri S.Sunderlal Singh.
12. Shri Y.Thamkishore Singh.
13. Shri Norbert Disinang.

14. Shri T. Sitlhou.

15+ Shri Kh. Panmei. |

16. Shri D, Chakrawvorty.

17. Shri S. Ira Singh.

18. Shri L. Guneshwar Sharma.

. Contde « o« P/2e
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19. Shri Mukunda Singh.
20+ Shri Th. Rohinikumar Singho
21.' Shri R. H. Nungate.

i - 2. However, the appointments on promotion shall be
| subject to any direction passed by the Hon'ble Gauhati
High Court in the pending cases filed by some of the
M.CeS. Officers.

5 Separate orders will be issued regarding

their postings.

By order and in the name of Govemor,'
ye | \ sd/- 9/9/93

(Kh. Tuleshwar Singh)
Under Secretary(DP),Govt. of Manipur.

Copy to s~=-

1. The Secretary to Governor, Manipur,
Raj Bhawan, Imphal.

2. The Secretary to Chhef Minister,
‘Manipur.

3. The P.S. to Deputy C.M., Manipur.

m
i 0
COMMISSIONTR (§ #HFILAY .
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ANNEXURE-A/3

(10 BE PUBLISHED IN PART I SECTION OF THE GAZETTE OF INDIA)

No oF .14015/3/94=-A1S(1)

Government of India
Ministry of Personnel, P.G. & Persons
(Department of Personnel & Training)

- New Delhi, the 15th September 1994.

NOTIFI CATION

In exercise of the powers conferred by sub-rule (1)
of rule 8 of the Indian Administrative Service (Recruitment)
Rules,1954 read with sub-regulation (1) of regulation 9 of

the Indian Administrative Service (Appointment by Promotion)

Regulations,1955, the President is pleased to appoint S/Shri
He imocha Singh and Dr. R.K. Nimai Singh, members of the
State Civil Service of Manipur to the Indian Administrative
Service ori probation with immediate effect and‘ to allocate

them to the Joint Cadre of Manipur-Tripura under sub- rule

(1) of rule 5 of the Indian Administrative Service(Cadre)

Rules, 1954 .

sda/ -
(R, VAIDYANATHAN)
DESK OFFICER

2o o

The Manager, '

Government of India Press,

 Paridabad (Haryana) .

F.No .14015/3/94-AIS(I)  Dated the 15th September,1994.

Copy forwarded for infommation to 3-

1. The Chief Secretary to the Government of Manipur,
Tripura Imphal( with 4 spare copies for onward
transmission to the officers concerned etc.) .

‘The officers below the age of 50 years may be advised

to exercise their option for membership of C.G.E.I.S.
or S.I.S. failing whith they will be treated as deemed
to have opted for C.G.E.G.I.S.

Contd. . « P/2.
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2. The Chief Secretary to the Govt. of Tripura,
Aga rt_ala . ‘

3. Bccountant General, Manipur, Imphal.
4, Secretary,UPSC, New Delhi,(Shri G.C.Yadav,S.0.(AIS).

5. E.0. to the Government of India, New Delhi.

s4/-

( R. VAIDYANATHAN )
DESK OFFICER.

IN TERNAL DI STRIBUTION

U.S.( S.III)/Ro( M) /E0(PR)/ Treining Division.
AVD.I/AIS.III Sections(with one spare copy) for civil list.

10 spare copies.

COMMISSIONTR * +
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ANNEXURE-A/4,

(D BE PUBLISHED IN PART I SECTION 2 OF THE GAZRTTIE OF INDIA)

No .F .14015/3/94=-A1S(I)
-Government of India
Ministry of Personnel,P.G. & Pensions
(Department of Personnel & Training)

New Delhi, the 16th Feb.,1995.

NO TIFI CATION.

In exercise of the powers conferred by sub-rule (1)
of rule 8 of the Indian Administrative Service (Recruitment)
Rules,1954 read with sub-regulation (1) of regulation 9 of
the Indian Administrative Service (&ppointment by Promo tion)
Regulations, 1955, the President is pleased to appoint Shri
Y. Jugindro Singh, a member of the State Civil Service of
Manipur to the Indian Administrative Service on probation
with immediate effect and to allesate them to the Joint
Cadre of Manipur-Tripura under sub-rule (1) of rule 5 of
the Indian Administrative Service (Cadre) Rules, 1954.

sa/-

(R, VAIDYANATHAN)
DESK OFFICER.

To
The Manager, _ ’
Government of Indlia Press,
Faridabad (Haryana).
F .No.l4015/3/94-AIS(I) = Dated the 16th Feb.,1995.

Copy forwarded for information to s~-

1. The Chief Secretary to the Government of Manipur,Tripura
Imphal (with 2 spare copies for onward transmission to
the officers concemed etc.). The officers below the
age of 50 years may be advised to exercise their option
for membership of C.G.E.I.S. or S.I.S. failing which
they will be treated as deemed to have opted for
C.G.E.G.I.S, |

Contdo . .P/Zo
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2. The Chief Secretary to the Govt. of Tripura,Agartala.
3. Accountant General, Manipur, Imphal. A |

4. Secretary,UPSC,New Delhi,(Shri G.C.Yadav,S.0.(AIS)

5. E,0. to the Government of India, New Delhi.

sa/-

(R, VAIDYANATHAN )
DESK OFFIGER

-

INTERNAL DI STRIBUTION

U.5.(S.III)/Ro( Q1)/E0(PR) /Training Division.
ADV.I/AIS.III Sections(with one spare copy) for civil List.

10 spare copies.

COMM!ssxOn-rn (F rFFIDAWVIT
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ANNEXURE-A/5.
BY SPEED POST,

No.3/17/94~IAS/DP
Go vernment of Man;i,pur

Department of Personnel & Administrative Reforms
(Personnel Division)

Imphal, the 24th April,1995.
To

The Secretéry,
Union Public Service Commi ssion,
Dholpur House, Shahjahan Road,New Delhi=110011.

Sub s~ Approval of -the Commission to the recommendation
of IAS Selection Committee for preparation of IAS
Select List for Manipur Part of the Joint
Manipur-Tripura.

Sir,

I am directed to forward herewith a photostat
copy of the recommendation of the IAS Selection Commi -
ttee (i.e. for the meeting held on 24—5-95 at Delhi)
for p'reparation of IAS Select List of the Manipur Part
of the Joint IAS Cadre of Manipur-Tripura and to request

you kindly to convey necessary approval of the Commi-

SSiont

+

2. The services particulars of all members of the

State Civ;i.l Service Officers included in the list and also

of those who are proposed to be superceeded by the
recommendation made in the list are enclosed as Anne=-

xure ®"B/C", The ACRs are not returned so far from UpSC.

The relevant particulars of the State Civil Service
Officers recommended by the Selection Commi ttee for
inclusion in the select list for promotion to IAS are

shdwn at Annexure 'Af,

Contd. « « P/2.
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34 The Joint Cadre Authority of Tripura has been
requested hereundér to convey their concurrence to the
recommendation of the IAS Selection Committee direct
to the UPSC under intimation to the Government of
India and the JCA Manipur.

4, In view of the above, approval of the Commission
may kindly be conveyed at an early date.

Yours faithfully,
Sda/-

( Kh. Tuleshwar Singh ).
Under Secretary(DP),Govt. of Manipur.

. Copy to s -

1. The Secretary to the Govt. of India,
Department of Personnel & Training,
New Delhi, along with copies of aforesaid‘
doguments.

2+ The Chief Secretary,Govt. of Tripura-Agartala,
along with abovementioned documents for kind
consideration and conveying concurrence of the
JCA Tripura direct to the UPSC under intimation
to the Govt. of India and the JCA Manipur at an
early date.

o~ A
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ANNEXURE=A/6.,

CENTRAL  ADMINISTRATIVE TB:L_?BUNAL
GUWAHATI BENCH - ::::: GUWAHATI,
O.A. 102 of 1995. |

|
|
, |
B. Badrinarayan Sharma. ..l Applicant.

- Vs 1

State of Manipur. «+s Respondents.
| )
For the Petitloner ¢=- Mr, T Nandakumar, Mr. Mani Lal Singh,
Mr.Hemchandra, Iﬁr. I. Umilal Singh.

For the Respondents:- Mr. A K. Choudhgr,y,Addl.C.G.S c.
|
-BEFORE =~ !
f
THE HON'BLE SHRI M.G, CHOUDHARIL,VICE CHAIRMAN.

THE HON'*BLE SHRI G.L. SANGLYINE,FWBER (4) .,
T | | ‘

27-6-95.

Date. | o R D E R i
|

Mr. T. Nandakumar for the applicant, Mr. N.
i
Promode Chandra Singh for respondents 1 & 2.
|

Heard the leamed counsel for both the sides.
From the show cause reply filed by the respondents
1 & 2, It appears that the Meeting of the Seleci
Commi ttee was held on 24=3-95. The learned counsel
for the respondents 1 & 2 states on instructions
that the name .of the applicant was included in the
1ist of officers considered at the said Select
Committee Meeting. The reply shows that the list
has been forwarded to the Union Public Service
Commi ssion on 24—4-95. The out come of recommenda=-

tions of the Select Commlttee is awaited.

Since claim of the applicant is relating to
vacancy that arose during the currency of the earlier

i.e. 1994 dist, that question is covereg by the latest
, A S

COMMISSIONTR /¢
2AYHAT Hicy

Contd. . . p/2,
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decision of this Bench (Hon'ble Chairman, S.Ce
Mathuo and G.T.Sanglyine, Member (A) in 0.A.
,No;176/9h dated 20-6-95. The applicant can hope
to pursue his remedy onli after the decision on
selection is finally taken by the Government.

In that view of the matter with liberty to the
applicant to seek his remedy in accordance with
the law including approaching Tribunal in the
event of he being eventually not selected at the
selection made by the Select Committee in 1995,
the application is disposed of with no further
order thereon. We give liberty to the applicant
to agitate the contentions that have been urged
in support of the present application in the fresh
application if occasion would arise. No o;der as

to cost.

The Ad=-interim order dated 24=5-95 does
not survive and is hereby vacated. Copy of these

minutes to be supplied to both the‘counsel.

Sd/- M.G. Choudhari
Vice=Chairman.

Sd/- G.Li. Sanglyine,
Member ( §

Memo No .102/95/2737 Dated, the 29-6-95

Cdpy for infomation to ¢=

1. Shri T. Nandakumar Singh, Sr. Advocate,
Kei shamthong Top Leirak, P.0. Imphal.

2. Shri N. Pramod Chandra Singh,Adwcate,
Chlngamakha Liwa Road,Bakual Makhong,
P .0 . Singjamei, Imphal.

3, Shri A.K. Choudhury,Adl.CGSC,C.A.T. Guwahati.
| BY ORDER
sd/-
SE'CTIO§ OFFICER(J)

COMM’SS'ON": TC O AERIDAVIT
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oN &

ANNEXURE -A/7 .

CRA SH

( WIRELESS MESSAGE )

CHIEF SECRETARY
. MANIPUR IMPHAL (.)

8

SECRETARY

GO VERNMENT OF INDIA

DEPARTMENT OF pn.RSONNEL & TRAINING
NEW DELHI (.)

CHIEF SECRETARY
TRIPURA AGARTALA(.,)

INFO

L 1]

FROM

as

T.0.0. | HRS (.)

-n—-—-—a—_——‘—--————_—————ﬂ_—-—m-&—-—

u————_——m—m-——_——--——v———.-————_——_-

REF GOVT, OF MANIPUR LETIER NO.3/17/94-IAsS/
DP(PT) DATED 014-01-1996 REC:&RDIN& APPOINTMENT OF SHRI
 B. BADRINARAYAN SHARMA T THE IAS OF MANIPUR PART OF THE
MANIPUR TRIPURA JOINT CADRE (.) JCA TRIPURA CONCURES TO
THE PROPOSED APPOINTMENT OF SHRI SHARMA IN IAS (.)

Forwarded to :=—.

The 0/C, I.S.P.¥., Kunjabah,Agartala with request
to transmit the above message immediately.

-/
( Ao Sarkar )
Under Secretary to the
Government of Tripura.
Copy by post in confimmation forwarded to : -
1. The Chief Secretary,Manipur,Imphal.

2. The Secretary,Govt. of Endia, Department of
personnel & Training,New Delhi.

sa/-
( A. Sarkar )
Under Secretary to the
Governnment of Tripura.

COMMISSIONIR © .+ D v
+AUHAT, HiGH COURAT : IMrHAL BENGE
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O.A. NO. 37 OF 199

o 5—

%t
e (4

PRESE
Wi

Sri B. Badrinarayan Sharma. ... Applicant

- Versus =-

The Union of India and 2

L

others. ..+ Respondents

I NDEX
51.No. Particulars Pages
1. Affidavit-in-opposition on behslf 1-3

of Respondent No. 3.

2. Annex. R/1 = Message dt. ""';__1?“96

3. Annex. R/2 = Méssage dt. /£9-%-%€

4., Vakalatnama

Dated 47/” /
The 24nd April, 199. e

- {N. Pramod Chandra Singh)

Advocate

For Respondent No. 3.




|
|
|
3
:

BEFCREE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAFATI BENCH AT GAUHATI

C.A, NGO, 37 OF 1996

IN THE MATTER OF -

Affidavit-in-opposition on behalf
of the Respondent No. 3 =~ in

reply to the application filed
in O.A. No. 37/%6.

AND

IN THE MATTER COF -
Sri B. Badrinaréyan Sharma
... Applicant

- Versus -

The Union of India and

2 others., ... Hespondents

Contd...2/-
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AFFIDAVIT=-IN-COPFOSITICN ON BEHALF CF TiE RESPLT. NO., 3

CommnisssoNEAR

I, ' V 4. _7'///34"/?/3& y to
the Government of Manipur in the Department of
Personnel and Administrative -Reforms do hereby

solemnly affirm as under :-

1e That, I have carefully gone through
the application filed by the ?etitioner in the
present case and have understood the contents
thereof as well as the facts and circumstances
of the case. I swear this affidavit on behalf

 of the Respondent No. 3 in reply to the appli-

cation filed by the Petitioner.

2. That, save and except, those which are
specifically admitted by me in this affidavit,

I deny all the allegations and contention
made by the Petitioner in the application under

reply.

3. - That, as regards paracraph No. 1, 2 and

3 of the application, I have nothing to comment.

4, | That, as regards paracraph Nc. 4A to 4K

of the application, I state that so far as the

Contd...3/~

COMMISCIONTR 7F AFCIDAVIT
GARRATI Rk COURT (IMIHAL RENCH




State Govt. of Manipur is concerned, after ob-
taining concurrence from the J.C,A. Tripura, a
proposal has already been communicated to Secy.
Govt. of India, Department of Personnel and
v Financing, New Delhi reguesting for issuing
?” necessary order for appointment of the appli-’
b cant and another to the I.A.S. on promotion

against the 2 existing vacancies in the State.
Fdussepr

vide ‘BEZL vo. 3w /951850 dit) 17-4- 36 st

True copies of the said message

dt.’Z-4-9¢ £ /9~ -2 are annexed
hereto and marked Annexure R/1

& R/2

5. That, as regards paragraph No., 5 and 6

of the application, I'state that as stated above
"so far as the State Government is concerned all

thaﬁ are incuments on it have been done and the

matter is now lying with the Respondent No. 1.

VERIFICATICH

I, Vw %@/@M,mw-q(w)/do hereby
verify that the statements made in paragraph ilo.
1 to 5 above are true to my knowledge based

on official records,

v Verified at Im:-hal by the deponent on
Solemnly afirmed before me this the .

“the 22nd day of April, 1296.
doy d%/lﬂl 19 AL The décl-%rﬁﬂnt is v
R S 4 R S
jdentified DY....ccore e v e, T AWN DY e '
) : v (VK T HAMRAS)

/wms'«-')' RITT ™ or 0 T2 . "ML/

o Leernify that 1 cead over end explained "fw .
the s s to the declaraat and b - ~(N.P,C. Si ngh) ( L A )
- - coped perfectty 1 : Advoc ate DEFCMENT
>,<::>f——;§yﬁ‘22/qfﬁé | —

COMRISSIONER £F ARFIDAVIY
AUNATI HIGH COURT : iIMPHAL BENGH
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‘Union of India & Others e . Respondent

WRITTEN STATEMENTvQﬂ BEHALF OF THE RESPONDENT NO.1

I, R. Vaidyanathan, S/o Late Shri  T.N.
Ramachandran, resident of New Delhi, presently working as

Desk Officer 1in the Ministry of Personnel, Public

Grievances & Pensions, Department of Personnel & Training

having my office at North Block, New Delhi, do hereby

vk A ‘g.
B2
BEFORE THE HON’BLE CENTRAL ADMINISTRATIVE TRIBUNAL §§E'§
| , ‘ fec
GUWAHATI BENCH, GUWAHATI "é%s
ORIGINAL ‘APPLICATION NO.37 of 1996 é S" g%i
. ' Qg ot
shri B. Badrinarayan Sharma  ...... Applicant = w;g
Versus - gi

affirm and state. that on the basis of the reéord :

maintained 1in my office, I am fully conversant with the

facts of the case. Having bheen authorised, I am

competent to file the reply on behalf of Respondent No.t.

‘ ' :
2. That 1in reply to the averments made by  the

Applicant in the Original Application, the Aﬁ$wering

Respondent submits as follows.

1
i

3. That the Applicant was considered . for

promotion to the Indian Administrative Service, Manipur—

Tripura Joint Cadre from among the State Civil 1Servjce

‘ Officers of Manipuk by the Selection Committee 'in its

meeting held on 29/30th March, 1994 and was included at

S R

S1.No.4 of the 1993-94 Select List. The Selection




L g nd

‘of the Promotion Regulations.

)

cie 2o ‘ : ! 9)\

Committee was reported with three vacancies in. the.

7

. L B °
Manipur Segment of the Indian Administrative Service,
. 1

- . X1
Manipur-Tripura Joint Cadre and in terms of Regulation

5(1) of the I.A.8.

Regulations, 1955, (hereinafter called. the ‘"Pfémofion

o -

Regulations”) a Select List carrying the names of five

Manipur Civil Service Officers was ‘prepared by " the

. Committee. The Manipur Civil Service Officers " included

2

at S1.No. 4 and 5 of the Select List were to be appointed
. - . - 'kl

J

to the' Indian Administrative Service against  any

%
s

unforeseen/fortituous vacancies arising - ini the! State

Cadre during the period of twelve months from thefﬁaﬁe_of

the meeting. The Select List was approved by the. Union

Public Service Commission on 10.08.1994, under Rule 7(3)

iz
4, That 1in terms of Regulation 9(1) }€ h
‘ ' b st
Promotion Regulations, the appointment of members?;f?ﬂthe

HC R B
+ o

. . ) e R
State Civil Service to the Indian Administrative. -Service

T
iy

shall be made by the Gentral Government on - the
- _ , T R
recommendation of the State Government in the Q{derifin
) Pl
(Y

. ' - ] _
which the names of the members of the State iji}FSeﬂvﬁce

i i

appear 1in the -Select List for the time being: in; f?rce=

: : - 5
In terms of. the first proviso to Regulation g?(4i ‘no

appointment to the Service under Regulation 9 .sﬁala be

¢

made after the meeting of the fresh Committee’tbﬁéraw_‘up

a fresh 1list under Regulation 5 1is her}-fﬁion} the

Qo Cbe
Contd ...3
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recommendations of the Government of Manipur, . S/Shri

H. Imocha Singh and Dr. R.K. Nirmal Singh, Manipur Civil

Service Officers included at S1.No.1 & 2 of the ' Select

List were appointed to the Indian Administrative.'ﬁervice
on 15.09.1994 and Shri Y. Jugindro Singh at S1.No.3. of

the List appointed to the Service on 16.02.1995.

5, That the next meeting of the - Selection

(gmer—esr

Committee for preparation of a fresh Select List was held

on 24.032.1995. No proposals were received iy ‘the
Answering Respondent from the Government of Manfpur to

_ , —
fi11 up any fortituous/unforeseen vacancy arising during

1994-95 1in the St

I_*
D

ate IAS Cadre and accordingly the
Answering Respondent did not have an occasion to consider
the appointment of the Applicant to the I.A.S. from . the

1993-94 Select List

-
R

6. That the averments made 1in the vdrigfnal
Application in regard to non-considera onvof_thef'CTéims
of the App]ioant for promotion to  the ﬁ'Indian
Administrative Service from the 1993~§4 Se]eét ‘List
towards the vacancy that érose in the State Ca dro‘dué ‘to

sudden demise of Shri A. Dwijamani Singh on;,1%;03=1995

et
e

=

and that the Government of Man1pur did not reégmMEhd'_thé'

name of the Applicant to the Central Government for

appointment to the Indian Administrative Servige, are

matters with which the Government . of Manipur - 1is



| 4:07;_.‘ -
S S ég’

7. N\ That the meeting of the next Selection
Committee for the Manipur Segment of the l;Indian
Administrative Service, Manipur-Tripura Joint Cadre - was

held on 24.03.1995. Two anticipated vacanciéds were

reported by the State Government to the  Selection

s anticipated on 01.02.1996 and 01.12.1985.

0
D
3
3
e
ot
ot
D
D
Y]

The size of the Select List was computed as “fourﬁ: under
Regulation 5(1) of the Promotion Regu1ations and a 1list
carrying the names of four Manipur Civil Service Officers
were prepared:-
1. shri K.K. Chhetry
p/é, Shri B. Badrinarayan Sharma
3. Shri S. Sunderlal Singh

4, Shri Y. Tham-Kishore Singh.

8. That the Applicant was included in the 1list

provisionally subject to grant of integrity certificate
by the State Government.. The Select List was approved

by the Commission on 10.10.95. The Government of iManipur

in their letter dated 04.01.1996 addressed the Answering

A s i T

Respondent with a proposal for appointment '§f the

ﬁgpligggt to the Indian Administrative Service. iit was
inter-alia stated that a separate proposal was also being
made 1in respect of Shri K.K. Chhetry, 7Manipu¥ Civil
Service, who is No.1 in the Se}eCt List. A oopY?of the

letter was endorsed by the State Government  to the

Union Public Servic Commission, with the

RN

D
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b\foSc,

request to make the provisional inclusion of the name of
Pk W—— . B = =

the Applicant in the Select Li

lﬁ

st as unrond1 10na] for

-5 J
the reaason that the integrity of the app11cant was
certified and signed by the Chief Secretary, Géwernment

of Manipur 1in the prescribed proforma, It was further

stated that there is no vigilance case pending .against

T A T ———

the officer.

9. That in terms of the second (proyisei to
Regulation 9(1) of the Promotion Regulations, apDQintment
of an officer whose name has been included in fhp Select
List provisionally shall be made after the name is _made
unconditional by the Commission on -the réoommendapiohs of
the State Government during the period the. Se?ect List
remains in force. . Accordingly the'Answeringv,Respondent

addressed the Commission for a decision on the broposa1

D

of the State Government to make the name of the App11rant
"unconditional” in the Select List in terms of the said

rule.

10. That the Commission advised the Answering

Respondent on 31.01.1996 that the inclusion of the name

P

of the Applicant 1in the Select List pfepa}ed. on

24.03.1995 and approved on 10.10.1995 at S1.No.2, 3may be

treated as uncond1tlona} and final”

". That even though the Government of |Manipur

- ~

i
s

assured in their letter dated 4.1.1996 that the proposals

ﬁlﬁxrft__ A .§Con?d==.6

[N

e
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g/
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for appointment of Shri K.K. Chhetry at $1.No.1 of the

Select List for Manipur was being sent separately, ho

 pti—

such proposal. was received by the Answering Respondent

ti11 February, 1996. In terms of Regd1ation a(1) .of the

Promotion Regulations, the Answering Respondent  was

prevenied from notifying the appointment of the Applicant

to the Indian Administrative Service as and: until shri .

M.C.S., included without condition at -
LA =

S

K.K. Chhetry,

S1.No.1 of the Select List is appointed to the Indian

Administrative Service, .on the recommendations - of = the
Government. of Manipur.

12. That 1in the circumstances the  Answering

Respondent addressed the Government of Manipur with a

. request to forward proposals for appointment of the

Select List Officers to the Indian AdministrativeTServjce,
in accordance with the Rules vide letter No.14015/15/95-

AIS(T) dated 08.02.1996.

13. . That in the absence of any reply from
the Government of Manipur to “the communicatioﬁ dated .
08.02.1996, the Answering Respondent addressed the State

Government again on 22.02.1996 explaining the '%u1es
A"——_- B . - ’ ) .

// position and made it clear that unless and udti1: the

proposal for appointment of Shri K.K. Chhetry .included

unconditionally at S1.No.1 of the Select List is;keceived

by the Government of 1India, it 1is not posé%blé_-ﬁo

‘consider the propoesal of the Statel Governmé%t , for
RN coritd ...7
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appointment of the Applicant at S1.No.2 of’-thé;FSeJeqt

List to the Indian Administrative - Service;

as proposed by the State Government, 1in terms .of

Regulation Q(1) of the Promotion Regulations. It was
further observed that in the circumstances the earlier

proposal sent by the State Government in respect of the
Applicant is not acted upon by the Central Fovernmént ‘as
such a step will bhe violative of the nrQV1Q1onq laid

down 1in the Promotion Regulations. A copy of Jthe

letter No.14015/15/95-AIS(I) dated 22.02.1996 is,ahnexed»

to the reply.
—
14. That later on the Government of Manipur'tfgﬁﬂéﬁﬁed
e = .

proposals for appointment of Shri K.K.Chhety, M Sﬁ’ at

S.No.1 of the Select Lis to the TAS on fhp 29fh Marrh

ot

1996, simultaneously marking a copy of the prQQQSal;'id
the Chiéf Secretary, Government of Tripura, .Aéar@aja,
with the request to convey concurrence of,thé quﬁt C&ﬁre
Authority, Tripura to the proposal, to the Govern&ent{”of
India. On receipt of the approval of the Joint Cadre

Authority, Tripura, to the proposal, this reépohdent

issued Notification No,14o15/15/95—AIs(1) dated ?I . 1996
~appointing S/8hri K.K.Chhetry and B. Sharma “the
< h ’

applicant to the Indian Administrative Service.

R A A

T——————
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15. That‘in Para (Q), the App1ioant has ;al1eged
that earlier Shri Kh. Dinamani Singh whose name appeared
at S1.No.2 of the said Select List for 1993-94 .for
appointment in the Joint Cadre of Indian Admihfsxrative
for the States of Manipur and Tripura,' was
appointed earlier to the officer whose name appeared, at
S1.No.1 vide Notificaﬁion of the Central Government dated

31.12.19923 and that Smt. C. Kipgen whose name-appears at.

Q.
N

S1.No.1 of the sai

D

elect List for 1993-94 was appointed

b

" to the Indian Administrative Service vide Notification of

- <

the Central Government dated 03.03.1994,

16. That in reply to the above mentioned averments

‘the factual position is submitted as follows. In  the
select List prepared by the Selection Commitﬁee for
Indian Administrative Service, Manipur—Tripuraﬁ' Joint
Cadre in its meeting'held on 24.03.1993, shri N. Tombi
singh, Smt. C. Kipgen, Shri Kh. Dinamani Singh and  shri
8. Kritibash Sharma were inciuded at S1.Nos. 1 té 4 of

i

the Select Li respectively. This Select List wa

el
»
o
)

[{e]

nrepared against two vacancies in all; onhe Txistin

vacanhcy available from 01.03.1994 and another anticipated’

vacancy from 01.04.1994. Shri N. Tombi Singh aﬁﬁ Smt..
C. Kipgen were ino]uded at S1.No.1 & 2 of the Selgct"List
provisionally subject to clearance of enquiries }pending
against them/grant of infegrity certifiéate by thé state

Government.. Shri N. Tombi Singh expired on 12.08,1993

R contd ...9
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hat the Government of Manipur add sed . the
Commission  on 29.01.1994 furnishing the iniegrity
certificate 1in the case'of Smt. C. Kipgen and further
stating that the case pendi .g against Smt. Ki;gén  had
been closed with the administration of a warning'itQ  be
more careful in future and further that the warn{ﬁg gjven
to Smt. C. Kipgeh was a simple and non-statutory :wafning

which does not amount to a penalty under the disciplinary

rules applicable to the State of Manipur.

18. ' That the Union Public Service Commission in
their letter dated 18.02.1994 advised that the inclusion
of Smt. C. Kipgen in the Select List on 1992-92 be made

as "unconditional and final”

19. That 1in terms of the second proviso to

.

Regulation 9(1) of the Promotion Regu]ations'whi1e making

appointment of an officer junior to the Se1eqt List

. Officer whose name has been included prov1s1ona11y in the

Select List

3

one post will have to be kept _vacant_ for

such a provisionally included officer. Thef Go ernmenf

ot

of Manipur sent proposals for appointment of m

..;.-m'_‘_c_

made unconditional by

i -

Kipgen subject to her name bein

«Q

the Union Public Service Commission and Sh. Kh. Dinamani

Singh included uncondit ionally vide their . letter dated
30.10.19983, Invoking the above mentioned provision, one
—— Contd :..10
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post was kept reserved for Smt. C. Kipgen at S1.No.2 of

ot

he Select List, Sh. Kh. Dinamani Singh at $1.No.3 of the
~Select List was notified for appointment to the " Indian

Administrative Service on 31.12.1993.

20. That 1in terms of Union Public .Service
Commission’s letter dated 18.02.1994, Smt. C. Kipgen at

S1.No.2 of the Select List became unconditional in ‘the

1,

Select ~ List and her appointment - to the . Indian
~ Administrative Service . was notified by the Answering

Respondent on 03,03,1994,

21. - That in the light of the position ex91§fneq in
the preceding parés,, it may be Observed:vthét qithe
//A@11egation by the Applicant thét thé Answerihg Reépondent
did not act in accordance with the rules  while

implementing the 1993-94 Select List 1is totaily.Mﬁsp}aced

and degserves to be rejected.

22, That the Applicant while making the a@érmgnts
against this Respondent, has displayed :his;: ﬁbta]
ignorance of the factual rules position as alsovth, facts
and circumstanoeé behind the appointment> of émt, C.
Kipgen and Sh. Kh. Dinamani Singh to the ; Inaian
Administrative Service with effect from OS,OSQSA%‘and

©31.12.1993, respectively.

PR
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23, That in view of the position explained in the

preceding

hnaras action of the Answering Respondenﬁ~in not

appointing the applicant to the Indian Administrative

>

‘service ahead of his senior in the Select List is fully

justified . in terms of the existing provisions - in the

Promotion Regulations and that in the absence of = any

o
o
ny
D

o)
.}
3
o
S
a+
3
]
3
o

statutory bar agains of Shri  K.K.

.0 _thoffIndian

0
l—f

hhetry at S1.No.1 of the Select List
Administrative Service,yet to be brought to the nof e‘of

this Respondent by the State Government, this Respondent
in

O

will only be seen to be violating and acting COntraryg.t
the provisions contained in the Promotion Regulations to
which the State Government, the Central Government and

the applicant are equa11y subjects.,

24, | That the Answering Reépondent'has}béeni;pfbmpt
to appoint the Applicant to the Indian Admﬁniskraﬁive
Service pursuant to the proposals forwarded by thé? Qtat

Government immediately after the proposal for appointment

of Shri K.K. Chhetry at S1.No.1 of the Select Liét;xwas
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receding . paragraphs, the 0.A. deserves to be dﬂsmissed

with costs It is prayed accordingly. (vt GTTATE)
y wo ;;d!yaﬁ‘:(‘-i’xarl‘y
Oepn : *Yg
New Delhi - 110 001 Throuch Senior Fen'rran t

‘Dated the hq&«?@mD,VQQé standing Counsel

i
1
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I, the above named R. VAIDYANATHAN, do . hereby

affirm and state that the contents of this -written
nre

) . . E . R
statement are based on information derived from official
records and the legal advice received by me and believed

L%
. to be true. No part of this rep]y affidavit iSF false

and nothing material has been concealed ther from

:
. 3
Verified at New Delhi on this 7L;*% Day of |
Mo, 1996, | =E
Re

DEPONENT :

(TR dagnargd)  F

(R, Vi1 wnam i

§wwfael

- 3k Offwer A
ferfaa tr afaser faam:

Peptt of Personnel & Trg:

HTT AWHC,

Govt, of India
i
é
) 4 b TR



F.No.

To

The Chief Secretary

{

Bubcjéct: “elertiﬁﬂ Committee Fecting

cef Shri Be Badvinareys
State
Cabove

-

L W

S Gover

AR o o

«_ihé'
lette

List

4

.

_uf th

subject and to say as follows.-
C I para 2 of the vefervence dated dedTéhy the L
g nment  had assured that & 5@ﬁ&ra?@ propesal for  appointment
Cof Shivi Kok Chhetvy, MCH, included wng Ond]ilﬁum;]y at- 51l.Noe.i of
current  Belect List is heing made to the Govb. af Irdia.
“The  same has not been forwarded to this Department till date. In
mearwhile, the Union Public Bervice Commiseion in  their
o Mo.F. h/J“fUW”HIﬁ{I) dated« 31.1.%4 have advised the
inclusion of. Shri D-Bn Sharma at 8! .Mo.2 of the current ‘Seléct _
for Marnipur has "unconditional anmd final". .
Iw 1c ws of the provisions contained in Fegulation 201 !
e IAS (Appointment by Promotiond Fegulations, 1955, there ig |

=

order

the
Staat
Govt

of  Shei Fobl. Chhetry at S1.Noai to the T.8.8. againet the -~ first o :

TVaCAT
with

‘,of th

SAEAvd Attt Shvi Ehe Faghumani Singh,. Under Serw. {hE
' N “ (] 7

mandate on the Central Government ta make. the appeintment of

.! ] 7"-: ; , ‘-v , ‘me_%:,“‘v, f;“gg/__ 3

Qf\;.;\IGXU?_E ILE \>
o2/

MOST IMMEDIATE/BY FAX

_ Government of India
,Mlnl‘txy of Fersonnel, Public Grievances & Pensions
Deputtme it of Pereonvel & Training '

Murth Elock, New Delhi

14015/15/95¥A18Z1> Dated the Zth, February, 1996.
' S | Fg Fen199s

Government of Manipur o
Depaviment dof Personmel & AR
Ferconmed Divizion

IMPHAL o .

e

Wfl((; to the IAS Cadre

e ’Munlpdt Segment)

!

am divected to refer to the propo: sal fov appeintaent
(K] Ehw*ma, h:m, Lo the IAD, e in the
Government letter Mo-3/17/%d- T[xu!)F/nfﬁ dated d.1.%6 on the

List State Civil Service Officers to the I1AS only in  the |
ivo which their names appear in the Select Livt in farce for
time heing. I the absence of any dndicaticn From the .{
e Govt. bringing forth the civcumstarces in which the State : .
is prevented from forwarding the proposal for appointment ; K

€Yy, it is not possible for the Govt. of India teo Cproceed ‘ ,
considering the name of Shri Badrinarayan Sharma at El.MNowz !

e Select List for promotion.te the IAS.

R o
AN
T ayanat DA™
.\R\a{_$ aﬁt‘;\?"“‘a{'
S O“\C'ﬁ - “(‘
2ok M e fEHY
amfﬁf of PerEctle
. - S
veb gﬂ}?iﬂ‘ndﬁ
o ']




?" B _The”State Government is
G

Cof  the
Service
and Fegulatione
..)E: Vice.

appeintment

CRdministrative
Fuleg

Cthe

strictly 1n
yovery Hlug

olc

F.No-14015/15/95-A15¢1)

Copy  to =
1. The. CBecretary, Undon Fuklic
CHouse, Bhahjehan Foad, Mew Delhi
. 4 Y
Secretary ). ~
2 The Chief Secretary, Government
oY gfopge fane

Yepte: f Personnel & Trs,
- sfed a2 -faim g
Rewp & Iseue Sectmn

'»9 ftD'DT S

mﬂ fmc/lSSUF! '
m 3"”’

requested fo'fQ;erH
Select List

1ecsn¢tmeub and

ul

In«u &
i GVC 1 ccls
appointment ¢

'pzopo
officers . €6 * the
accovdance w1th the -

111

- u--:'!'__'

Yours fai

'hfuliy,

(F-. VPIDYANATHAN)
Desl: HF{J(

Dated the &th, Fekriary, 1996.

Bervice Cumm1«C10n,DhLIpn

N MNamasivayam y bnder

(Shyd

of Tripuira, Agartald.

(F. VAIDYANATHAN)
Decl Officer
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Government of India
6“%etr¢ of rerﬂo:

Minietry.ofj?ersonmel.mPubiic Grievances & Peneg
Department of Personnel & Training
North Block, New Delhi

,(/ : F.No.14015/15/95-A1S(I) - Dated the 22nd February, 1996.
\ c

N - To :
' The Chief Secretary . : o,
Government of Manipur ) o ;"'; r"’ -
: eparimnent of re0
Department ofzPersonnel & A. R?' epsriment © N
Personnel Division ; 2 Shes

(Kind Attn: Shri Kh. Reghumeni $ingh. Under Secretary” (DP) Yoo

o’ 2L

..... L

Subject: Selection Committee Meeting for promotioh of SCS
Officere to the IAS Cadre of Manipur_ Tripura Joint o
Cadre (Manipur Segment) - regarding. i
Sir,

I am directed to refer to thigs Department letter of even
number dated the 8th February, 1996, sent in response to State
Government letter No. 3/17/94-1AS/DP(Pt) dated 4.1.96 on the above
subject and to say as followe. :

2 . -In pare 2 of State Government reference dated 4.1.96
cited gabove, it wag reported that &8 separate proposal for
appointment wee also being made by the State Government to the
Central Government. in respect of Shri K.K. Chhétry, "MCS,  who
etands included at S1.No.1 in the Select List. In para 3 of this
Depertment letter dated 8.2.96, it was made clear to the Steate
Government thsat unless and until the proposal for appointment of
Shri K.K. Chhetry included "unconditionally" at Si.No.1 of the
Select List 1ig received, in terms of Regulation 9(1) of the I.4.S.
(Appointment by Promotion) Regulations, 1955, it is not possible
to consider the prppocal for appointment of Shri B‘“"Baarinarayan iR
I ' Sharma &t S1.No.2 of the Select List, as proposed by  the State

Government.

' 3 It ie observed that no reply hes been received from the'“_"

o~

- State Government explaining  the ;circumstances” in which -+ the -
4 proposal for eappointment of Shri K.K. Chhetry to the IAS has not

=

been forwarded #by~ the State Government ti11°7 date. c“‘In" the

o ":'_f‘ circiumstéances, uhe earlier proposal gent by the“State Government f:; :
An ‘respect of ishpi B. Bedrinerayen Sharma, at S1% Vo' 2. of’ the coT
Select List, 1is not acted upon by the Central Government- a: Buch &
etep will be violative of the provisione laild down in Regulation
9(1) of the Promotion PRegulzticnz.
4. Receint of this \communication may Rindly be
acknowledged. \KT}WVb ~N '
3 Q/k:4:>" Yours faithfully
¢ T § gn”ﬂﬁ‘ '
. E ° a4 ama““ R/(N\Du"'ka\/vr
- : .= (‘5‘1 1aye0? < : -
) P \al ﬂa e
SRR 34 g cao® (K- VAIDYANATHAN)
R P A S el B g% O ] X
pes¥ q'(’#f‘«ﬂ o 719 Desk Officer
3‘ y c.“n
‘.\i“"‘\; of pet® e 1§ ‘
pet' [@ pdid -
. PrSAl ~
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(TQ BE PUBLISHLD IN PART'I SuC”ICN 2 OF ”F“ GAZETTE OF INDIA)
et e T HOLF +14015/15/95=A15(1)
- L Govelnment Of -India .
Mln*str 72 OF . feLsonnel,Publlc»Gr;evances & Pensions -
(Departmen OF ersonnel & Training)

>-oo'cl0¢0 o
“;r;l} | New\bglhl the 241 April, 1996

'l' T e
ws

Id exerctse of Lﬁe oowers cOnLerred bV Sab-rule(l) of

'rule B:0f the' Indlan-Ainnistrat1Ve Scrv;ce( ccrvltnunt)Rules,_

b°54 read with gub<régulation’ (13 ~of regulation 9 of the Indian

ﬂumlnlstra~xve Servi¢e(Appoxntmvnt by Premotior)Regulations,

'-”1555 €he President is pleased to aproint S/Snri (1jK.K.Chetry

-

RS
* 'y

AVD, I/AISQIIL becnlons(with one Spare copy)for Civil Llst.

and. (5) B.B. Sharma, rembers of ths" state civil service of

-Mandpur 0 -the Indidn Adhlnlstraglve Ser¥Vice on -probation with
AimfediFte ef: “Sot and ‘to dllocate” thém to-the Joint Cadre of -

Manlpur-Tripura under. sub~rule (1) o~~ru1e 5 .0of s €he. Indian
Admlnistratlvc Scrv1ce (CadLe) ules,1954%:_ﬂu

-

S : _: "
L T R " (R ;VAIDYANATHAN)
s % -,.+ "’ - DESK OFFICER
To, = - ° Tl L
‘ The uanacel, f“
Govi. of India Press,
Far;cabud(qaryana).

F.Nc. 14015/15/°S-AIS(I) ' Dated the 24th April,1996
Copy forwarch fo; 1nLormatlon.to. o

1, The Chief Secretary to the Government -of Manlpur, Imphal
' (with 2 spare copies for onward transmission. to the -
officers concerned etc.).The officers below. the age of
- 50 years may be acdvised to excreise theiﬁ cption for: .
membership of C.G.E.I.S. or S.I.S, ,falllng which ‘they
w1ll be treated as deemedito have Opted for C.G.E.G. I.S. .

Z.  The Chicf Secretary to’ the ‘Bovi . of mrlpurb,Agartala._’
3, " Accountant General, manlpur,_Imphul .. )
4. _Secretary, UP3C, New belhi‘(Sh ri G. C. adav 5.0. (AIS)..

5. E.O. to the Governmént of India, New Dclhl.

_;.Q .

_(R.VAIDYANAmHAN)
L% SK. OFFICER .

-

INTFRNAL DISTRIBU”ION
UeS. (s. III)/wo(cm)/Eo(pR)/vralnlng Div1sion.\

‘lOfspare CQplLSc‘
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